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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
' AT HYDERABAD

ORIGINAL APPLICATION NO.259 of 1996

DATE OF . JUDGEMENT: 24th-September, - 1996

BETWEEN:

l. S.PUSHPAVATHI
2. S.PRAMOD KUMAR - .. Applicants

and
1. The Chief General Manager,
A.P.Telecommunications, Hyderabad,
2. The Assistant Director (Staff),

0/0 the Chief General Manager,
Telecom, AP, Hyderabad. .. Respondents

COUNSEL FOR THE APPLICANT: SHRI V.SREERANGA RAO
COUNSEL FOR THE RESPONDENT#: SHRI N.R.DEVARAJ, Sr.CGSC
CORAM:

HON'éLE-SHRI R.RANGARAJAN, MEMBER (ADMN.)

JUDGEMENT

(ORAL ORDER PER HON'BLE SHRI R.RANGARAJAN, MEMBER(ADMN.)

o
+

None for the applicant. Shri Satyanarayana for

Shri N.R.Devaraj, learned standing counsel for the

. respondents.

2. This OA - is filéd Qchallenging the impunged
proceedings No.TA/STA(R)/13-96/94 dated 29.9.95 {Annexurel)
whereby the compassicnate ground appoinfment lto the
son/daughter of the.first applicant was not agreed to and

for a consequential direction to appoint the second

[ —



applicant herein who is the son of the first applicant on

compassionate ground.

3. Toeday when the case came up for' hearing the
learnedl standing cOpnsel.‘for the respondénts produced a
letter No.TA/STA(R)/13-96/94 dated 21.6.96' (copy of the
letter is taken on record) wherein it is stated to appoint
Shri S.Pramod Kumar (2nd applicant herein) onlcompassionate
ground as- a special case subject +to the <conditions
prescribed in the above referred letter. -In view of the

above, the OA has become infructuous.

costs.

] :

4. Hence t?e CA "is dismissed as infructuous. No
!
I

(R.RANGARAJAN
MEMBER (ADMN. .

DATED: 24th-September, 1996
Open court dictation.
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